173 Papers Laid D.G. (Min.

in Notification No. G:S.R.72 in
‘Mysore Gazette, dated the 10th
March, 1971, under scction 22 of
the Mysore Cincmas (Regulation)
Act, 1964, read with clause (c) (iv)
of the Proclamation, dated the 27th
March, 1971, issued by the Presi-
dent in relation to the State of
Mysore. [Placed in Library. See No.
LT~-700/71).

(ii) A satement (Hindi and English
versions) explaining the rcasons as to
why the Hindi version of the above
Notification could not'be laid on
the Table simultaneously. [Placed
in Library. See No. LT—702/71).

(iii) A statement (Hindi and Fnglish
versions) showing reasons for delay
in laying the above Notification.
[Placed in Library Sce No. LT—701)
71).

CERTIFIED ACCOUNTS OF TEXTILES COMMITTEE
ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) :

I beg to lay on the Table :—

(1) A copy of the Certificd Accounts (Hindi
and English versions) of the Textiles
Committee for the year 1969-70 and the
Audit Report thereon, under sub-scection
(4) of section 13 of the Textiles Com-
mittec Act, 1963. [Placed in Library.
See No. LT—703/71].

(2) A copyof the Audit Repor. on the
Accounts of the Rubber Board for the
year 1969-70 along with thc statement
of Accounts. (Hindi and Funglish ver-
sions). [Placed in Library. Se No.
LT-701/71].

(i) A copy of the Audit Report on the
Accounts of the Tea Board for the
year 1968-69 along with the state-
ment of Accounts. [Placed in Lik-
rary. Sce No. LT—705/71].
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(ii) A statement (Hindi and Fnglish
versions) explaining the rcasons for

delay in laying the above Audit_
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Report and also ‘tht rcasons &s "t
why the Hindi version of the Audit
Report could "not-be laid da“-the
Table simultarcously. [Placed in
Library. Sce Nc. LT—706/71].

12.30 brs.
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DEMANDS* FOR GRANTS, 1971-72-(Contd.)
' - sl
MiNisTRY OF HEALTH AND FayiLy PLANNING

MR. SPEAKER : The House will now take
up discussion and voting on Demand Nos. 36,
37 and 125 relating 10 the Ministry of Health
and Family Planning, for which .we may have
three hours.

Hon. Members present in the House who are
desirous of moving their cut motions may send
slips to the Table within 15 minutes indicating
the setial numbers of the cut motions they
would like to move.

We arc going to apply the guillotine to all
the Demands at 6 p.m. There is no way under
the rules to avoid it.  That is why I was pres-
sing Merbers not to d d further extensi
of time. The Business Advisory Committee had
fixed up the programme and we arc coming to
the end of it.

SHRI PILOO MODY (Godhra) : Wl;y
don’t you guillotine the Finance Bill ?

MR. SFEAKER : Ifyour time comses, it
will be done like that.

MR. SPEAKER : Motion moved :

DeuaND No. 36—MINISTRY OF HEALTH AND
FaumiLy PLANNING

“I'hat a sum nct excceding Rs. 1,49,81,
000 including the sum already voted ‘on  ace
count’ for the relcvant services be granted td
the:President to defray the charges which will
come in course of payment during the ‘yéaé
ending the 31st day of ‘March, 1972, in réss
pect of ‘Ministry of Health and Family
_Planning”. : : :
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*Moved with the recommendatiorn of the President.



